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relief to all workeis in the above D epart
ment. to constitute an expert comm ittee to 
go into the working of the Weaving Depart
ment and to  work all other Departments 
normally.

However, right from the beginning, the 
management started violating the agreement. 
The Unions repeatedly protested and 
demanded government’s intervention. The 
Expert Committee admitted that the looms 
functioning in Birla Mills were, by and 
large, the same as those of other mills. A 
day before the next scheduled meeting of 
the Expert Committee, the management 
suddenly declared lockout. The Expert 
Committee met without the representatives 
o f the workers and gave a one-sided report 
blaming the workers and approving the 
closure o f the Weaving Department.

In such a situation, there is obviously no 
alternative for Government But to take 
over the mill.

(▼ill) Expansion of A.I.R. and Doordarshan 
facilities in M P.
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<iz) Setting up of proposed Integral Coach 
Factory In Maharashtra.

D R . SUBRAM ANIAM  SWAMY 
(Bombay North East) : Sir, the M inistry 
o f Railways are actively considering the 
expansion of coach building capacity in view 
of increase in demand for railway passenger 
coaches in the country. The Railways 
Survey. Team has already suggested the 
establishment of a new Integral Coach 
Factory with a capacity of 400 coaches per 
annum with an initial investment o f Rs. 40 
crores.

«
The capacity will be later expanded to 

750 coaches per annum. The SICOM had 
already been asked to  make a study about 
the feasibility of locating such a project in 
M aharashtra. A feasibility report has been 
forwarded to the Union Minister for Rail- 
ways and the Ministry has been requested to  
consider the location of the project in this 
Stare by a letter from Honourable Chief 
M inister to Union Minister of Railways 
dated 6th May, 1981.

Thereafter^ this issue has again been 
taken up by the Chief Minister of M aharas
htra, with the Prime M inister, on 30th 
August, 1983, requesting her to select 
a suitable site near Nagpur for setting up 
this factory in the public sector.

The Minister for Railways, has informed 
on 13 th October, 1983 that the proposal for 
the setting up of a new Railway Coach 
Production Unit, has been approved in 
principle by the Planning Commission in 
February, 1982. The Railway Board have 
also recently deputed RITES for preparing 
a detailed Project report.
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I request that this new proposed Coach 
factory be located in M aharashtra.

(x) Funds for various hydel Projects and 
Daais.
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(zf) Need to provide rigs for Tubewella to 
GovemBient of Orissa to laeet the water Sbor- 
tase  in tiie State.

SH RI A RJU N  SETHI (Bhadrak) : Sir. a  
serious and unprecedented situation has

D.G. (GenL) 1984-85 312 
M in. o f  H om e Affairs 

arisen due to  the prolonged dry spell that 
continues since November, 1983 throughout 
Orissa State and in Chandbali, Basudebpur 
and Thihidi C. D . blocks o f Balasore dis
tric t in particular leading to  the acute 
shortage o f drinking water to  the people in 
the saline prone belt o f the distxict. Since the 
water level has gone down, on the onset o f 
summer, most of the tubewells are lying either 
defunct or they are full ofsaline water. After 
the devastadng cyclone followed by drought 
during the year 1982 about 33 deep tut>ewells 
were sanctioned in the areas to  help provide 
drinking water to the people since most of 
the tubewells were then made defunct by 
saline inundation. But these 33 tubewells 
could not be sunk till the date, i>artly due 
to the non-availability o f rigs and partly due 
to  the demands o f the contractors for revised 
rates o f installation charges which could 
not unfortunately be settled yet. Whetever 
tubewells were sanctioned under accelerated 
drinking water schemes of the Centre, the 
same could not materialise for the non
availability o f rigs etc. In order to  avoid 
the difficulties o f deep boring, salinity of 
water and water logging the D A N ID A  
experts were alotted the areas to  help solve 
the situation. But the D A N ID A  scheme 
has not made any dent whatsoever on the 
problem, although the scheme has been 
working since 1982.

Hence, I urge upon the Government at 
the O n tre  to provide more rigs to  the 
State government o f Orissa to  help sinking 
o f the sanctioned tubewells on emergency 
basis and immediate working of the 
D A N ID A  scheme to provide drinking water 
to  the people, for their s u r v i v a l .

13.50 hrs.
DEMANDS FO R'G RA N TS (GENERAL)

1984-85
Ministry of Home Affairs—Contd.

M R. DEPUTY SPEAKER : Now, the 
House will take up further discussion and 
voting on the Demands for G rants under 
the control o f the Ministry o f Home Affairs. 
Shri Ravindra V arm a...

SHRI RA VIND RA VARM A (Bombay 
N orth) : M r. Deputy Speaker, Sir, I have 
the highest regard for my right hon. friend, 
the Home M inister and his amiable team o f 
colleagues. I would, therefore, have liked


